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Election

Department

Notification
The 8th April 2022

No. M-01-01/2022-17—Whereas election has been held in pursuance dfaatibn issued

under section 16 of the Representation of Peopte 051 (43 of 1951) for the purpose of filling
the vacant seats of members from Local Authoriti&shstituencies.

Now, therefore, in pursuance of section 74 of thie #\ct, the name of members, elected

from Local Authorities’ Constituencies from Bihaegislative Council are hereby notified:-

Sl. Name of Local Authorities’ Name of Elected Name of Party (If any)
No. Constituency Member
1 |Patna Kartik kumar Rashtriya Janata Dal
2 | Nalanda Reena Devi Janata Dal (United)
3 | Gaya-cum-Jahanabad-cum-Arwal Kumar Nagendra tRgeshlanata Dal
4 | Aurangabad Dilip Kumar Singh Bharatiya JanatayPa
5 | Nawada Ashok Kumar Independent
6 | Bhojpur-cum-Buxar Radha Charan Sah Janata Dratdt)
7 | Rohtas-cum-Kaimur Santosh Kumar Singh Bharaliyaata Party
8 | Saran Sachchidanand Rai Independent
9 | Siwan Binod KumarJaiswal Rashtriya Janata Dal
10 | Gopalganj Rajeev Kumar alias Bharatiya Janata Party
Gappu Babu
11 | West Champaran Saurabh Kumar Rashtriya JBradta
12 | East Champaran Maheshwar Singh Independent
13 | Muzaffarpur Dinesh Prasad Singh | Janata Dal (United)
14 | Vaishali Bhushan Kumar Rastriya Lok Janshakt
Party
15 | Sitamarhi-cum-Sheohar Rekha Kumari Janatal\Dtéd)
16 | Darbhanga Sunil Choudhary Bharatiya Janaty Part
17 | Samastipur Tarun Kumar Bharatiya Janata Part)
18 | Munger-cum-Jamui-cum-LakhisaraiAjay Kumar Singh Rashtriya Janata Dal
cum-Sheikhpura
19 | Begusarai-cum-Khagaria Rajiv Kumar Indian NiailcCongress
20 | Saharsa-cum-Madhepura-cum-Supajdy Kumar Singh Rashtriya Janata Dal
21 | Bhagalpur-cum-Banka Bijay Kumar Singh Janath(Daited)
22 | Madhubani Ambika Gulab Yadav| Independent
23 | Purnea-cum-Araria-cum-KishanganpR. Dilip Kumar Bharatiya Janata Party
Jaishwal
24 | Katihar Ashok Kumar Agrawal Bharatiya JanateyPa
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Note:- The term of office of the member(s) to bectdd to the State Legislative Council
from the said Local Authorities’ Constituency shadl subject to the decision of the Hon’ble Supreme
Court of India in SLP(C) No. 17123/2015 (Electioarimission of India Vs Devesh Chandra Thakur
& Others).

By order and in the name of the Governor,
MITHILESH KUMAR SAHU,
Joint Secretary-cum-
Joint Chief Electoral Officer, Bihar.
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